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Smt. Sapna Sharma 
Joint Advisor (B&CS)  
Telecom Regulatory Authority of India 
4th-7th Floors, Tower F,  
World Trade Centre, Nauroji Nagar, 
New Delhi  110029 
  
Subject: Submission of inputs on  Draft Telecommunication (Broadcasting and Cable) Services 
Interconnection (Addressable Systems) (Seventh Amendment) Regulations, 2025 
 
 

Dear , 
 

This is with reference to above-mentioned subject regarding the Draft Telecommunication (Broadcasting 
and Cable) Services Interconnection (Addressable Systems) (Seventh Amendment) Regulations, 2025, 
issued by TRAI. 
 

In this regard, please find enclosed our comments to the Draft Regulation for your kind consideration. 
 

Thanking You, 
 
Yours Sincerely, 
For Bharti Telemedia Limited 

 

Shweta Singh 
Authorised Signatory 
 

Encl: a.a 

Copy to:  
1. Sh. Abhay Shankar Verma, Principal Advisor (B&CS), TRAI 
2. Dr. Deepali Sharma, Advisor (B&CS), TRAI 
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Bharti Telemedia Limited  Response 

At the outset, Bharti Telemedia welcomes 

stakeholder consultation. We support the proposed shift from a calendar-year audit cycle to a financial-

year-based cycle, and the introduction of defined timelines for broadcasters to raise audit observations. 

We believe that sustained collaboration between TRAI and industry stakeholders will ensure balanced 

implementation, minimize operational disruptions, and strengthen the audit and compliance ecosystem. 

 

A. Overarching principles  

1. Single, authoritative audit regime: 

a. As a general principle, self-certification of DAS requirements should be enough.  

b. To avoid multiplicity of broadcaster-driven audits, 

Addressable Systems was introduced in Regulation 15(1) of the Interconnection Regulation, 

2017. It already provides for an annual audit of 

Addressable Systems by TRAI-empanelled auditors to ensure compliance and accuracy in 

reporting.  

c. However, parallel provision under Regulation 15(2) of the Interconnection Regulation 2017 

gives an additional option and power to broadcasters to challenge audits  if they are not 

satisfied with the findings of the TRAI mandated audit by TRAI empanelled auditors.  

d. The above clause indicates that under the present regulation, audits can be caused by two 

means i.e. an annual audit by DPOs [Regulation 15(1)], or by Broadcasters if they are not 

satisfied with the audit reports [Regulation 15(2)]. This is surprising since DPOs are regulated 

under the TRAI Act and comply with its audit requirements in accordance with the regulations 

issued by the TRAI from time to time.  

e. There is no justification to give a similar parallel power to broadcasters  who are an equal 

partner in the business value chain. 

 

f. Broadcasters frequently question audits conducted by TRAI-empanelled auditors, thereby 

. The broadcaster-initiated audit route 

[Regulation 15(2)] must be eliminated, since it duplicates audit efforts, drives up costs, and 

undermines the integrity of the TRAI audit regime. 

g. Therefore, regulation 15(1) should continue as the single authoritative audit mechanism. 

Broadcasters should not be granted unilateral powers to re-trigger audits, which can lead to 

audit arms races  and adversarial dynamics rather than regulatory stability.  

 

Therefore, we recommend that the audit framework should rest on a single, TRAI-mandated annual 

audit of DPO addressable systems (as per Regulation 15(1) of the Interconnection Regulations, 

2017) and broadcaster-initiated audit route (Regulation 15(2)) must be eliminated. 
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2. Infrastructure sharing and inter-platform efficiency:  

a. A holistic and forward-looking approach to infrastructure sharing is essential to enhance 

efficiency, reduce costs, and promote convergence across the broadcasting ecosystem.  

b. The benefits of infrastructure sharing extend beyond cost savings, encompassing efficient 

utilisation of available infrastructure, reduced capital and operational expenditures (Capex 

and Opex) and decreased reliance on foreign imports of electronic systems and satellite 

transponders. Additionally, infrastructure sharing enhances distribution network capacities. 

c. Currently, MIB allows infrastructure sharing between: 

i. MSO & MSO [vide MIB Order dated 29/12/2021] 

ii. DTH & DTH [vide MIB Order (Operational Guidelines for DTH Broadcasting Services in 

India) dated 16/09/2022] 

This restricted approach needs to evolve and requires modification (in line with evolving 

technology and market realities) to enable converged platform and leverage maximum 

resources for better Capex and Opex efficiency, as implemented in other developed nations. 

d. As per MIB Guidelines, 

. This principle should be expanded to all DPO categories, 

allowing interoperability and resource optimization wherever technical compatibility can be 

demonstrated (e.g., IPTV-DTH sharing). 

e. Recognising consumer benefits, TRAI should adopt a comprehensive approach extending 

-sharing provisions beyond DTH to all DPOs, allowing sharing of common 

resources on a pass-through cost basis. The potential for cross-industry infrastructure sharing, 

such as between IPTV and DTH platforms, presents an opportunity to maximise resource 

utilisation and drive efficiencies across sectors. 

 

guidelines should be amended 

to explicitly permit cross-platform sharing among all DPO categories (DTH, IPTV, MSO, and HITS), in 

consultation with TRAI, ensuring regulatory alignment and convergence-driven efficiencies.  

 

3. Governance and cost rationalization:  

a. Frequent broadcaster-initiated RIO modifications have led to volatility, operational 

uncertainty, and cost unpredictability for DPOs and consumers. Regulation/governance is 

 and 

 

b. Given that any change in RIO with respect to pricing of channels by broadcasters affects the 

whole ecosystem including DPOs and their customers, TRAI should fix a minimum validity 

period for the agreement between a DPO and Broadcaster and discourage broadcasters 

from making frequent changes. Implementation of RIO is itself very complex. 

 



Bharti Telemedia  | TRAI  Draft Telecommunication (Broadcasting and Cable) 
Services Interconnection (Addressable Systems) (Seventh Amendment) Regulations, 2025 

 
 

Page 8 of 13 
 
 
 

Therefore, we recommend that TRAI introduce a mandatory minimum validity period for 

broadcaster RIOs and adopt a structured review mechanism to ensure transparency, predictability, 

and cost stability for DPOs and end consumers. 

 

4.  

a. 

 

b. 

 

 

Therefore, we recommend that TRAI increase the number of empanelled auditors to ensure timely 

completion of audits, balanced workload distribution, and efficient compliance completion. 

 

B. Specific recommendations 
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We strongly recommend that this clause be deleted in its entirety to preserve audit objectivity, 

operational confidentiality, and neutrality of the process. This is aimed to balance the need for 

regulatory oversight with the practical challenges faced by DPOs, ensuring that all operators 

maintain high standards of service and transparency. 

 

2. Mandatory audit for all DPOs irrespective of their size 

Reference clause: 

 

 

 

 

 

 

 

 

Therefore, we recommend that all DPOs, irrespective of size, be required to undergo audit under 

Regulation 15(1) to maintain uniformity, content security, and fairness across the industry. 

 

3. Capturing the Unaudited Transition Period  

Reference clause: 

 financial year for which the audit is being conducted, shall also be included 

in the audit. 
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We recommend that TRAI include an explicit clarification ensuring this continuity, with flexibility 

for reasonable transition timelines. 

 

 

4. Streamlining audit timelines and discrepancy resolution 

Reference clause: 

 

 

 

 

Our recommendation:  

a. Audit timelines:  

i. -bound processes for broadcaster observations 

and auditor responses. However, given the extensive data verification required, the 

audit completion timeline should be extended to nine months post financial year-

end (i.e., by 31st December). 

ii. Generally, teams are pre-occupied with AGM and year-end audits during the four 

months following the financial year-end. Additionally, the audit involves a lot of time 

and efforts considering the exhaustive list of audit requirements to be completed 

from DP  

iii. Hence, allowing a period of nine months from the end of the financial year is both 

apposite and necessary to complete the audit. 

 

b. Discrepancy resolution: We a

query and we are therefore aligned on the following timelines: 

i. Broadcaster to raise observations within 30 days; 

ii. DPO to forward them to the auditor within 7 days; 
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iii. Auditor to re-examine and report within 30 days; 

iv. DPO to share the final report within 7 days 

 

 

 

 

 
We recommend that TRAI formalize this sequence and include provisions for extension of timelines 

in genuine cases acknowledged by the Authority. 

 

5. Signal disruption should not be permitted 

Reference clause: 

 

 

 

 

Our recommendation:  

a. Signal disconnection is an extreme measure that directly impacts end consumers and 

disrupts essential broadcasting services. Service continuity should not be jeopardized due to 

audit-related technical or administrative discrepancies. 

b. Broadcasters must not be permitted to deny or disrupt signals, thereby disrupting service 

and inconvenience to subscribers. 
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6. Infrastructure Sharing Clarifications: 

Reference clause: 

 

 

 

Our recommendation:  

a.  

b. 

 

 

 

 

 

 

C. General recommendations 

7. Removing the Pre-Signal Audit requirement: The requirement for a pre-signal audit for new systems 

should be eliminated to streamline the process and reduce delays. All systems are covered in the 

regular annual audit itself. Further, if a pre-signal audit is done for any new system, then the same 

should be exempted during the regular audit. 

 

We recommend that the Pre-Signal Audit requirement be removed entirely, and any new systems 

audited under this provision should be exempted from duplication in the subsequent annual audit.. 

 

8. Modifications in Audit Manual: TRAI should propose modifications in Audit Manual as well basis the 

response shared by DPOs in the consultation paper on Audit related provisions of 

Telecommunication (Broadcasting and Cable) Services Interconnection (Addressable Systems) 

Regulations, 2017 and The Telecommunication (Broadcasting and Cable) Services Digital 

Addressable Systems, Audit Manual. Sharing our recommendations on the basis of which necessary 

modifications may be considered for Audit Manual: 

a. It is recommended that processes should be conducted on a sampling basis so that the audit can 

be completed in a reasonable amount of time. Checking of all the IRD and VC will be time 

consuming and disrupt ease of doing business. With such large numbers, it is a matter of common 

practice to conduct the audit on a sample basis and avoid any hurdles that may jeopardise a timely 
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completion of the audit. Therefore, the auditor should check a few samples of the broadcaster 

inventory during the lean hours (night time services window). 

b. With all the innovations in technology that have taken place, product life cycles can no longer be 

maintained for several years at a time. Maintaining such voluminous records requires 

considerable resources. Additionally, the hardware also cannot be used again as the STB 

configuration also continues to evolve. 

c. Data extraction can be performed by the DPO in front of the auditor in case there are any doubts 

regarding the CAS and SMS systems. This is because IP credentials, system ID and passwords 

cannot be shared with any external teams. The DPO can operate/ run commands on the systems 

in the presence of auditors and while the auditors can watch/ observe, they cannot access the 

live systems themselves.  

d. Fingerprinting should be triggered either from CAS or from SMS. Since the end objective can be 

achieved both with CAS and SMS, this flexibility should be allowed. 

e. The requirement of providing compliance certificates should be applicable only for the STBs which 

are currently being deployed in the network; not on the previous STBs (which are not being 

deployed currently by the operator). The requirement of providing certificates of the discontinued 

models of STBs will create logistical issues as some vendors may have already discontinued 

production. 

 

We recommend that TRAI publish an updated or transitional Audit Manual concurrently with the 

final regulation, incorporating these refinements for clarity and ease of compliance. 

 

 

 


